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,C.P. MO. 155 of 1990 In
0. A. No. 1922 of 1990

Ne-.v-elhi this the 19th da/ of Septembei-, 1994

Mr, Justice S.K. Qhaon, Acting Chalr'nan
i'4r. B,Mo DhoundiyaljMember

3hri Ash'v'fani Kunaar
R/o 1081, i-ech, Rail\.'./ay
Road', Kasganj,
i-Hstt. Etah, U.P. Applicant

3y ,-dvocate j-hri 3.,3, Tewari. for
Shri Sudhir Kulshresthaj Counsel

Versus

• le - -ihri iViaS ih-us-Zaman 9

3e n er a 1 r/i a n a g er,
Nor ther n RaiIv/ay,

- \J
\

Baroda House,
Me'.v Qelhi®

•5hri R, Kundan,
^r. iiivisional -t-'ersonnel
Officerj 'Office of the
Eiivisional R-ail'^'ay Manager,
New D elhi. •. .Res pond en ts

3y /Advocate Shri H,K. Gang..vani

OlDER ( G^AL)

irm_,^_n

An affidavit of cQiipliance haS been filed

stating therein that the applicant has been asked

to appear on 02,09.94-in a suitability test,

3hri Gangv;ani states that, in fact, the applicant •

appeared in the said test and he has been found

fit and in a couple of da^^s, a letter of appointment

will be issued to him. In view of the avemients made

in the affidavit and in view of the statement made



1 n/

m

a': the SaPj nothing renains to be done in this Conte:npt

Pecition. It is acc ord ingly dismiss ed, Notice issued
to the respondent is discharged. If ,noi appointinent

IS given to the applicant within 3 period of 2 v/eeks,

it vail be open to the applicant to approach this Tribunal

by means of a ivliscellaneous Application in this Contempt

Petition»
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